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DELHL  VIDHAN SABIHA
LIST OF BUSINESS

Thursday, August 01, 1996/Sharavana lo, 1918 (saka)

2.00 P.M,

QUEST IONS

Questions as entered in separate Jist to be asked
and answers given,

LAYING OF THE PAPERS ON THE TABLE OF THE HOUSE

Shri Lal Bihari Tiwari to lay on the Table of the
House the following papers 1-

a) Delhi Foodgrains and Oilseeds Dealers Licensing
(Amendment) Order, 1995,

b) The Delhi Kerosene 0il (Exports & Price) Control
(Amendment) Order, 1995,

c) The Delhi Sugar Dealers Licencing(Amendment)
Order, 1995,

d) The Delhi Pulses (Licencing of Dealers)
(Amendment) Order, 1995,

SPECIAL MENTION

Matters to be raised by Menbers as qgiven in
separate list,

MOTION

Shri Mahender Singh Saathi
Shri Ram Bhaj :
to move the following motion -

"That this House agrems to Lhe Twelth
Report of the Business Advisory Committee
presented to the House on 31.,7.1996,"

COMNSTDERATION :'\I{l_{ PASSTilG OF ‘I!!.‘_ I,

Prof. Jagdish Mukhi, Minister of Finance, to move that
"The Delhi Entertainments and Betting Tax, Bill, 1996"
be taken into consideration,

AMENDMEIT S

Shri Ajay Maken :

(a) "Section 7 of the bill be deleted."

S5hri Jag Parvesh Chandra :

(L) In the preamble "in place of the words to
consolidate and amend the law relating to taxes
substitute "to privide for the imposition
of taxes,"

(Zﬂ) In clause 4 of section at the end of the para
after the words "perform such duties as may be
required by or under this act" add the words
"or rules mide thereuander,"



j) Shri Jag Parvesh Chandra :

Dr.

i

After Section 3 add a new section as follows:=—

"4. A bachelor above the age of 50 or a
person married but having no children, if
elected or nominated as a Member of the Local
Government shall, as against a Member having

two or more children be entitled to preferen=
tial treatment in the matter of -

b

=1

H

) services, facilities, perks, etc.(nther_
than salary and allowances) extendable
to such member;

) tours, travels, study visits or programmes
organised or undertaken by or on behalg
of the Local Government; and

1id) appointments to.various undertaliings,

Corporations, Committees or sub-Committees,
if any, of or under such Local Governmant."

arshVardhan, Minister of Health & Education

to move that the bill be passed. *

'Dr. Harsh vardhan, Minister of Health & Education

to.move that "The Delhi Medical Council Bil1l, 1996 "
be taken into consideration,

I_XIfIENDMEI‘J'I‘S

1} Shri Deep Chand nandhu :

a) That the bill be referred to a Select

Committee consisting of Seven Manbers
to be nominated by the Hon'ble Speaker
to go into all the aspects of the bill
for detailed examination.,"

b) The following be added in Chapter-I,

Section 2 sub-section 8 -

"wor:is Homeopathy, /iyurved, Sidha, uUnani
Oor any other recognised Indian System
of Medicine,”

ol The following words be added in Chapter-II

section 10 zub-sectionn (f) 1-

"Docfior means doctor registered with this
Council or Medldical Council of India(MCL)",

d) The following be added to Chapter-II Section 15
4s a proviso :-

"Provided it shall not effect the rights to
consult by or under the Indian Medical Central
(IMCC) Act, 1970 (Act Ho. 48 of 1970) including
the right to practice medicines defined in
section 17 of this Act by persons professing
any recognised Indian System of Medicine.,"

e) The following be added to Chapter-III section
27 as a proviso -

"Provided it shall not apply to practioner
of Indian System of Medicine registered with
their respective Boards,"

Shpd f—ll-f..‘»‘l‘_!i-"ml Arya g

S S

Chapter-1I establishment in Council in Section
3, the following new sub-section C be added :-

"Three members to be elected by leglislative
Asscinbly Delhi amongst the manbers £ the
Aggemb Ly, "



(3

(4)

!

L 6)

In section 9 in place of the word "proescrib=a .,
occuring in line 7 substitute the word "prescribed"

In sub-clause (d) of clause 1 of section 155 in
place of the words "not excecding two times of
the tax dun" substitule the yords "not exceeding
six times of the tayx due".

In section 29 in nlace of the words "shall be
punishable with a fine not exceeding ten
thousand rupee", substitute the words "shall
be punishable with a minimum imprisonment of
six months and also with fine which may extend
to ten thousand rupees", '

In section 31 in place of the words "shall be
punishable with a fine not exceeding five
thousand rupees", substitute the words

"shall be punishable with a mindmum liprisogment
of one year and also with a fine which may
oxtend to ten thouasand Eilpoas?

Prof., Jogdiah Mulihi, Nindster of Flnance Lo move
that the bill be passed,

‘Dr, Harsh Vardhan, Minister of Health & Education
to move that "The Local Government in Delhi
(Disqualification for Membership) (small Family)

B111,

1996 " be taken into consideration,

AMENDMENTS
it RN R
( l) Shri Mewa Ram Arvya

(2

That 'The Local Government - in Delhi
(Disqualification for Membership) (Small
Family) Bill, 1996 may be referred to a
Select Committee consisting of 6 members to
go in all the aspects of the Bill,

Shri Ajay Maken i

a) A new section as section llo. 5 be added
that ;-

"S5, All females shall be exenpted from
disqualification 4as ‘'mentioned in the
above mentioned section 3.V

bh) A new section as Section No., 6 be addeq

that s-

[ ~

"6. Any person as mentioned in section
3 -

a) shall not force upon his wire Eor

an abortion L]

b) shall not Le able to carry out
abortion on his wife 1f there is any
dianger to her life,

0

This Bi11l be senpt to a Select Committee
Eor detadled discussion, m



a

(3} Shri Jag Parvesh Chandra :

1) In sub-clause (3) of soction 1 in the First -
sentence in place of the words 'into force' substitute
"come into force at once",

{29 In the same sub-clause (3) of Section 1 in line
4 after the word 'such date' add "or dates",

(3) After sub-clause () of clause 3 of Section 3
add a new Clause (f) which reads as follows &=

"Two Members of the Delhi Leglislative Assembly
to be nominated by the Speaker. One of them
shall preferably be a Docotr and the other a
lady".

l4) In sub-clause 3 of section 5 in the eighth
sentence after the word 'place' add "he may" and also
delete the word "is" in the same line,

(5} After sub-clause (b) of Clause 1 Secticn 7 add a
new sub-clause (b)(1) "if he had been convicted for
any cognisable offence by a court of Law,"

(6] In sub-clause (a) of Clause (2) of Section 19 at
the end of the para after the word 'office' add " from
the Registrar of the Council."

{7) In Clause 2 of Section 20 in line 1 the word
'caused' be substituted by "cause",

(8) In sub=section (1) of sub-clause (2) of Section
2l after the word 'specified in' occurring in line 3
add "the aforesald."

(9) 1In Section 26 in place of the word 'be punished
with fine which may extend to five thousand rupaes’
substitute "be .punishal with a mintimum sentence of one
Yyear and fine which may extend to five thousand rupees.,"

(10) In Sectlion 27 in vlace of the words 'with imprisonment
which may extend to six months or with fine which may
, extend to five thousand rupens or with hoth occurring

at the end of Section 27 bhe subastituted “"with a

minimum punishment of three yrears rigorous imprisonment
and with fine which may extand to twenty thousand

rupees.,"

(11) "In sub-clause (1ii) in clause 1 of section 21 in
place of the words "an eminent public man of the area
nominated by the government" substitute "the area
member of the Delhi Legislative Assembly nominated

by the government."

Dr. Harsh Vardhan, Minlster of Health & Education
to move that the bill be passed. _ —
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Dr., Harsh Vardhan, Minister of lfealth & pducation

to move that "Ihe Delhi Prohibit ion of Smoking and
HNon=Smokers Healt]; Protoction nill, 1995w as reported
by the Select Committen be taken into consideration,

ALSO to move that the bill be passecd,

SHORT DURATIOH DISCUSSIVI

Shri Alok Kumar
Shri Swaroop Chanl Hajan :
Shri Ram Bhaj :

to raise Short Duration Discussion on the
problems of deteriorating nublic transport
System in Delhi,

Pelia GUPTA
SECRETARY



